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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

AT NEW DELHI

ORIGINAL APPLICATION NO. 139 OF 2019

IN THE MATTER OF

Mahagunpuram Apartment Owners Association Applicant(s)
Versus
Gaziabad Development Authority and Ors. Respondent(s)

Compliance Report on behalf of Ghaziabad Development
Authority

1. This Compliance Report is being filed by the undersigned
posted as Assistant Engineer at Ghaziabad Development
authority. In compliance with the order dated 03/02/2022
passed by this Hon’ble Tribunal w.r.t. compliance of specific
condition of environment clearance issued to M/s
Mahagunpuram, Village Mehrauli, NH 24, Ghaziabad.

. In the order dated 03/02 /2022 this Hon’ble Tribunal ordered
Ghaziabad Development Authority to respond to the following
allegations based on the report of UPPCB in form of a
compliance report:-

.. “Pocket A-The main entrance road of the society has been
shown as a 9.0 meter road in the map approved by the

Authority, however, its width has been increased due to



i.

ul.

w.

which there is partial encroachment on green belt of Pocket
A. Also, volleyball play area has been developed in the
green belt and same cannot be categorized as green belt as
per MoEF norms as laid down in condition number 67 of the
environmental clearance which clearly states that as per
MoEF norms the green belt shall comprise of 50% trees, 25%
shrubs and 25% grass. Green belt area of Pocket A has been
shown as 2448.08 square meters on approved map.
Pocket B-Again, the main entrance road of the society has
encroached partially on the green belt of Pocket B. Also, DG
sets had been installed on this green belt area. Green belt
area of Pocket B has been shown as 1017.00 square meters
on approved map.

Pocket C-Green belt area of Pocket A has been shown as
1915.00 square meters on approved map. No major
encroachment was observed in this pocket.

Pocket D-Temple has been built on part of the green belt
defined as Pocket D on the map approved by Ghaziabad
Development Authority. Green belt area of Pocket A has
been shown as 435.00 square meters on approved map.
Besides these pockets, an area of around 7679.78 sgqm has
been mentioned as master plan green area in the map
approved by the Authority but same has not been developed
by the project proponent and comprises mostly of weeds
and few trees.

In view of above encroachments, Revenue Department was
requested to do a joint survey with Board and submit report

regarding green belt area in the project. Joint survey by



Revenue Department and Board has been done on
28.01.2022 in presence of Mr. Anw Vinod, (AGM) Project.
Copy of the report is annexed as Annexure I of the report,
major findings of the report are as below.

a. Pocket A-Green belt in this pocket which has been
shown as 2448.08 sq.m. on the map measures to around
2005.81 sq.m. on site.

b. Pocket B-Green belt in this pocket which has been
shown as 1017.00 sq.m. on the map measures to around
182.29 sq.m. on site.

c. Pocket C-Green belt in this pocket which has been
shown as 1915.00 sq.m. on the map measures to around
1654.50 sg.m. on site.

d. Pocket D-Green belt in this pocket which has been
shown as 435.00 sq.m. on the map measures to around
38.52 sq.m. on site.

e. Measurement of Master Plan Green area has not been
done by the team as same has not been developed into a
green belt till date. Thus, as is evident from above
inspection note, green area, in Pockets A, B, C and D
shown as 5815.08 sq.m. on the map actually measures
to around 3881.81 sq.m. only and is clear violation of the
map approved by the Authority.

f. Although green belt of 13,494.86 sq. m. (Developed area
+ Master Plan Green Area) has been earmarked on the
approved map, same has not been developed and
maintained in toto by the project proponent. Considering

the total plot area of 54,630 sq.m., project proponent had



to develop green belt area of 8194.50 sq. m. as per
condition number 10 of the environmental clearance
which states that 15% of the total plot area should be
green belt area. As per joint report submitted by revenue
department, only 7.2% of the plot area has been found to
be green during site verification.”

Hence pursuant to this Ghaziabad Development Authority Is
providing its response in the form of a Compliance Report:-

A. That the total green belt available currently in the project is
4007.55 sqm (in pocket A,B,C,D) and 7679.78 sqm (Master
Green Area) which brings the total to 11687.33 which is
21.39 % of the total plot area i.e. 54630.00 which is in
consonance with the EC specific condition 10 which requires
15% of the total Plot Area to be green belt.

B. That pursuant to Pocket A the major encroachments were the
main entrance road whose width is more than what is
approved by the authority. Also the volley ball area is
developed on the green belt and toilets were also built. The
authority took action on the same and destroyed both the
toilets the photograph of the destruction is annexed as
ANNEXURE A. The Volley Ball and Badminton Courts built
on around 1364 Sgm of land was destroyed and the

encroachment was removed after the destruction the said



land was earth filled and plantation was done now the area
is developed as Green Belt (ANNEXURE A). That in Pocket A
around 355 Sgm in roads and 230.12 Sgm around the
swimming Pool is still under encroachments efforts are made
to remove the encroachment but the residents of the society
as well as the AOA is not allowing for the same. A complaint
regarding the same is also sent to SHO Kavinagar the same
is annexed herein as ANNEXURE B.

The status of Pocket A as on date is hereinunder:-

Approved | Green Belt | Green Belt on | Green Green  Belt
Green as per the | which Belt with
Re venue | encroachment | available | encrochment
department | is removed in
and UPPCB Present
joint
survey
2448.08 |2005.81 302.17 1862 585.12
(Badminton
and Volley Ball
Court)

C. That pursuant to pocket B the major encroachments were the

place where generators are kept and road. Both the places
were covered with PCC Flooring also a panel room was built
on the same. To remove the encroachment the rad was
destroyed and after earth filling a beautiful green area is

developed on the same the photographs are hereinafter
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attached as ANNEXURE C. However during this process of
removal of encroachments the team faced tremendous
pressure and opposition from the side of the AOA and
residents (photographs of the same is hereinafter annexed as
ANNEXURE D) because of the same further encroachments
could not be removed. A complaint regarding the same is also
sent to SHO Kavinagar (ANNEXURE B) but because of the
Model Code of Conduct into effect in Uttar Pradesh we
could not get the desired number of police force for the
removal of the encroachments.

The status of Pocket B as on date is herein under:-

Approved | Green Belt | Green Belt on | Green Green Belt
Green as per the | which Belt with
Belt Re venue | encroachment available | encroachment
department | is removed in
and UPPCB Present
joint
survey
1017.00 |182.29 72.24 (PCC | 124.07 892.93
road near
generator)

D.That in pocket C no encroachments were done. Still a total
station survey was conducted because of the shape of Pocket
C was uneven and it was found that in pocket C the total

approved green belt area is 1915 out of which 1924.38 was




developed as green belt. The photographs of the survey of

Pocket C is annexed as ANNEXURE E.

E. That pursuant to Pocket D the major encroachment was a

temple constructed by the residents and AOA the same could

not be removed because of tremendous pressure and

opposition from the side of the AOA and residents. The

photographs of the temple is annexed herein as ANNEXURE

F.

The status of Pocket D as on date is herein under:-

Approved | Green Belt | Green Belt on | Green Green Belt
Green as per the | which Belt with
Belt Re venue | encroachment available | encroachment
department | is removed in
and UPPCB Present
joint
survey
435.00 38.52 0.00 96.14 338.86
(Temple)

F. That the Master Plan Green which measures for 14.06 % of

the total project is also now developed and around 1680 trees

are now planted and it is developed into a green belt. The

photographs of the same is annexed herein as ANNEXURE

G.

G.That the total green belt available currently in the project is

4007.55 sqm (in pocket A,B,C,D) and 7679.78 sqm (Master




Green Area) which brings the total to 11687.33 which is
21.39 % of the total plot area i.e. 54630.00 which is in
consonance with the EC specific condition 10 which requires
15% of the total Plot Area to be green belt.

.That based on the orders of the Hon’ble NGT dated
08.07.2021 the Vice President of GDA ordered on 8.10.2021
that the green area should be restored as per the Approved
Map Plan by the Developer. That on 18.12.2021 notice was
issued against the developer under Section 26 A of UP Urban
Planning and Development Act 1973 based on the same a
show cause notice was also issued to the developer that why
is the encroachment in pocket A,B,C and D i.e Volleyball
Court, roads, temple, generator and panel room is not
removed? The developer replied to the same on 27.12.2021.
That based on the reply the GDA issued another order dated
06.01.2022 to remove the encroachments and develop the
Pockets as per the Master Plan. That a Departmental Letter
was also issued to the developer that the encroachments has
to be removed and the development is to be informed to the

Hon’ble NGT.



I. That on 11.02.2022 GDA along with police officers went to
remove the encroachments itself where they were successful
in removal of encroachments near the generator though
during this process of removal of encroachments the team
faced tremendous pressure and opposition from the side of
the AOA and residents and the removal/destruction was
stopped by them.

J. That only partial CC was given to the developer. That there
were several request by the developer regarding the
Completion Certificate but because of the unavailability of the
Green Belt/ Green Area the CC was not given. And the same
will only be given after the leftover Green Area is developed.

K. That the total encroached green belt in pocket A, B and D is
1861.91 in which Roads, Generator and nearby PCC
Flooring, passage near swimming pool developed by builder
and Temple construction in Pocket D by the residents and
the AOA. And the Residents and AOA are protesting and
opposing any demolition of the any above mentioned
structures. Hence under section 25 of the UP Apartment
(Promotion of Construction Ownership and Maintenance) Act

2011 an F.I.R is already registered against the Developer,



President and Secretary of the AOA. The same is hereinafter
annexed as ANNEXURE H

L. That the total green belt available currently in the project is
4007.55 sqm (in pocket A,B,C,D) and 7679.78 sqm (Master
Green Area) which brings the total to 11687.33 which is
21.39 % of the total plot area i.e. 54630.00 which is in
consonance with the EC specific condition 10 which requires
15% of the total Plot Area to be green belt. Though the GDA
is committed to remove the encroachments and hence please
grant 30 days’ time to remove the other encroachments
present.

M.It is prayed that the response is to be taken on record.

THROUGH

Yagyawalkya Singh and Divya Swamy
Advocate (s)

Office- A 131, Sector 46, Noida
7838848157
yagyawalkyasingh@gmail.com
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RE THE HON’'BLE NATIONAL GREEN TRIBU
BEFO

AT NEW DELHI

ORIGINAL APPLICATION NO. 139 OF 2019

IN THE MATTER OF

Mahagunpuram Apartment Owners Association Applicant(s)
Versus

Gaziabad Development Authority and Ors. Respondent(s)

AFFIDAVIT

I, Ajay Kumar Verma, aged 58 years, presently posted as Assistant Engineer,

Ghaziabad Development Authority, presently at New Delhi, do hereby
solemnly affirm and declare as under-

1. That I am authorized to represent GDA in the above-mentioned case
and I am well conversant with the facts and circumstances of the case
and as such competent to swear this affidavit in my official capacity.

2. That I have read and understood the contents of the present Affidavit

and say that the contents are true and correct as per the official record
available with my office and my belief.

3. That the contents of the Affidavit are drafted under my

instructiuns,
and [ have understood the same,
41'
S
310 BEPGNENT
HEE .;!.f]—'.t\!'.‘[.m
VERIFICATION:- ORI §

Verified at New Delhi on this
contents of the aboye affidavit are true and ¢
nothing is concealed therefrom,

day of March, 2022 that the

orrect to my knowledge and
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ANNEXURE A
Photograph of the Destruction of Volley Ball
Ground and Development of Green Belt
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                            ANNEXURE A
      Photograph of the Destruction of Volley Ball 
      Ground and Development of Green Belt
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                    ANNEXURE B
Copy of the Complaint to SHO Kavinagar
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ANNEXURE C
Photograph of the Destruction of PCC flooring
near generator and Development of Green Belt

GREEN - B
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Photograph of the Destruction of PCC flooring 
near generator and Development of Green Belt
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ANNEXURE D
Photograph of the Opposition to demolition
: by residents and AOA

W B & 3fdhHU &I dlgA &1 Ay HId AOA &

Hford



FreeText
                      ANNEXURE D
Photograph of the Opposition to demolition 
                 by residents and AOA
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ANNEXURE E
Photograph of the survey of Pocket C
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                 ANNEXURE E
 Photograph of the survey of Pocket C
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ANNEXURE F
Photograph of the encroachment in
Pocket D and temple.
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                        ANNEXURE F
       Photograph of the encroachment in 
                   Pocket D and temple.








ANNEXURE G
Photograph of the Master Green
Area and plantation of 1680 trees.

MASTER PLAN
GREEN LAND
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                          ANNEXURE G
           Photograph of the Master Green 
          Area and plantation of 1680 trees. 
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ANNEXURE H
Copy of FIR against Developer and President
and Secretary of AOA

N.C.R.B (ga.#.ame.dl)
LLE.-l (qrga e GT -)

FIRST INFORMATION REPORT

(Under Section 154 Cr.P.C.)
waw
(aT<T 154 3 whnay siga & aga)
- District (Fram): mframm P.S. (aT): %R T Year (a): 2022
FIR No. (v.9.ft. 9.): 0350 Date &Time of FIR (v.9.ft. &t Rmimrama)17/03/2022  14:26 =5
| %S.No. (%.4.) | Acts (arfrfrm) |Sections (uTTi(d)) '
= 1 W12 W 1860 |353 ’

- (a)Occurrence of offence (araiy ) ae):
1. Day (f&’{):

Date From (fe=im & ): Date To ( fe=rrm o ):
Tima Period (¥rw arafi):

Time From (Fwa @ ): Time To (&WT T®):
(b)Information recelvod at P.S. (uren gl e w5l ):
Date (F&T1a ): 17/03/2022 " Time (wa); 14:26 73

(c) General Dlary Reforonce (T wef );

Entry No. (ufaf #.): 040 Date & Time (Re=rtw aitr wora): 17/03/2022  14:26 T

- Type of Information (g w1 un): e
. Place of Occurronce (TTTen )

1. (a) Direction and distance from P.S.(arn & 7 alt R ):2fam, 05 Peh Beat No. (fiz ¥.):
(b) Addross (oam): GOt

() In casa, outside the limit of this Pollce Station, thon (af¥ o= ¥ ¥ argT
Name of P.S. (=711 w7 7m); District(State) (Frar (t=a)):

. Complainant / Informant (FRrmaawatrga=meaf ):
(a) Name (T): =it areites e arden
(b) Father's/Husband's Name(fraT / afy @ )

(c) Date/Year of Birth (%=1 [Af& 1 anf); 1972 (d) Nationality (Trften): v
(e) UID No. (g3m§&Y 4.):
() Passport No.(ur&ulé d.): Date of Issue (AT & 6t fﬁﬁn:_

Place of Issue (ITQ & &1 477 ):
(g) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,PAN)
S.No.(#%.4.) Id Type (JEaTH TF &1 W) Id Number (vgarmt wea)

1 | 1
(h)Address (udT):

|S.No.(‘cﬁ.2¥'.)i Address Type (AT &1 W) |Address (W) I

1 | odwE FAT ST W AT 4, SRITaTe, TS, 9 Wear, Wi |

2 | wardt wan 3aT A= Yeds A 4 M, MR, I g W a
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                                 ANNEXURE H
           Copy of FIR against Developer and President 
                           and Secretary of AOA


N.C.R.B (w.#t.ameafi)

LLF.-l (Thiga g o -)
() Occupation (e )
U) Phone number (gzuma %.): Mobile (siiaTew &.):
7. Detalls of known/suspectad/unknown accused with full particulars

(ama | wifee f arma afivges an ¥ Riawn afya ava):
Accused More Than (3raIm amerdt o ﬁiﬂﬁﬂi_ﬂ_?ﬁ gEq): ——
[ 5.No.(w. Name (Am1) Allas (Iu=ma) Relative's Nama Present Address (W= wan)
L) i (Readter o ) R
|y sty ; 1. g wia A miarare,

SR L A R —  JmwHMTE
| 2 ﬁnfmrdaﬁmmmij 1. ETq, TSI, 3w,
| CIGH

8. Reasons for dela

y In rﬁi:orling l_ly-lhu- combla;lnantiinformnn! (Frmrareaad / Tl g foatd 28 @ o=f
HUR ¥ )

9. Particulars of properties of interest (tafre wrafy @ Rrarom);

Ho. (.|Property Categcr_y—[iﬁ!ﬁi_‘_
DML L) B 7

ﬁr?:pjﬁjf T;E:'u'fﬂ}ﬁf'ﬁﬁlf_nscrlptlon—(ﬁﬁm_]—

‘Value(ln Rs/-) (537{!;
i e _ — w7
10.Total value of property (in Rs/-)-avuly @ et wwa(z )

11.Inquest Report / U.D, case No., if any (77 witgr RaYé J 7. Y. yaw 41, g w g1 ):
S.No. (. [UIDB Number (3 5. v )

12.First Information contents (waw gam qeg ):

THA TEO....(CAD) midrarare s wifttan Rem ga, miamETe) 1.5.0.-9001-2000, @ 1.5.0.
-14001-2004 ymiivre wreen agte e i, AT NI, AR M) R w7 T gha
e B 9 are ©0-139/2019 & R0 AT & e Rem08.07. 2021 T 03.02.2022 &
Tﬁmmwmm%mmmﬁmmmﬁﬁa%mm@ﬁmﬁ%

A & Ty B e, g ST TR § B wR0Tm0-24 feam o wgReht, s, Fen-mfeamere &
3l 0-839, 840, 841, 853, 854, 855, 1037, 1038 w WYt T grafIT e e TR Reaw
mqum%o%omﬁmf Farra wifttemer & seae e

%ﬁéﬁﬂmmwmqﬁmﬁn
I qerwe AT 3 amar. qo, o, #10 Ta E10 I & g7 Qo

2448.08 ai 0, 1017.00, 1915.00 war 435,00 2 g 3rafd et v 5815.08 a7t 0 w A it
e Rer s o mmﬁwucmﬁﬁﬁnmmm.ﬁmﬁomﬁa,ﬁmwwmmﬁ
ammmmﬁwmmmammwmﬁmmmm
r;ra‘rﬁmra(qoaz‘roqmgmmomﬁuaﬁﬁarfs)m:?tarzao-ngxzowu‘ﬁaﬁmm%memﬁamm-
139/2019 (g 3R0TO 70-06/2018) HETAY 3UTditee 3 TafRiges aam e witre
T 34 A A0 30w gR1 R 08.07.2021 Ud 03.02.2022 &t wift ameit & writa & &g
mﬁaﬂaﬁhqo.zﬁo.ﬁrowﬁolﬁqﬁ@ﬁarﬁmwaﬁmzﬁﬁm%ﬁﬂﬁﬁmﬁ%anﬂr
mﬁafﬁr&nﬁ%lmarﬁm%ﬁmﬁmm%%héﬂﬁﬁﬁﬂmmﬁmm
Rreraaaf st arfia 3=, 3nf sres -ﬁmq@zmoﬁo,dﬁqmmaﬁ-zm,%&ﬁ%m
fh-:rr-1,ﬁﬁﬁ-ﬂﬂogsaﬁwfxﬁﬁﬁmmﬁaﬁmnﬂﬁ?ﬁmmmaﬁﬁ-‘ffaﬂﬁamram
nm%ﬁarﬂwﬁmiﬁo%whﬁmﬁnhwwamﬁﬁreammqmmmm@
maifilm%mﬁ‘zﬁan%&ﬁ%Wﬁmm&ﬁ@arﬁmﬁaﬁmmmﬁmmﬁmnm,
%ﬁﬂiﬁwmafgmuwaﬁamw@mmmimu@mawsméﬁ——esﬁwﬁqﬁﬁmam
m*ﬁaﬁmmﬁwﬁwﬁﬁuﬁmmm%aﬁmoarﬁm%ﬁanéshﬁam%mmmﬁmﬁ
wmwﬁﬁmﬁa@%ﬁm—?ﬁmmomamhsanésﬁaﬂwfaﬁum:@ammaum
H&F@%ﬁraﬁqﬁnamﬁgn%mmﬁﬁnﬁmﬁﬁmmaw&wmmﬂzz?,ﬁﬁmﬁmaﬁ-L
feeeh-110095 T arrdee it vatRier & sreag st aame awea, femeh- vove @0-556, T 2Ry,
FETTTGEH 0§13, TI0Uw0-24, miamare ue ngrata 5 dxm T, Rived, e 90-256, T erere
Fareh- wenigm qu grsfam, TH0T0-24, M, % fareg 3090 sriddee (e aitw T,



B ST b T QEEFT 3 Gyl ﬂﬁﬁﬂﬁm
b fopldeca ‘“mim %ﬁm%Wﬁm

1 T WS 16.03.2022 TSN i AU (FATH T 3 g Sl

e e e UHATEAR 0a0 265 Argt g, Téu éﬂ?:;:;"iﬂd

mentioned at ltem
13. Action taken: Since the above Information reveals commission of offence(s) u/s as

(Y ey Fvefard : +{ftn Fude ST @ wen e § P arrow W w1 Al e . 2 ¥ geetw o & aga R

(1) Registered the case and took up the investigation:

or
: SI (Sub-Inspector)
2) Directed (Name of 1.0.) (e arfrardt w1 =1m1): Goodvir Singh Rank (1%) ]
“ N;icﬂ?): ; ( ' to take up the Investigation (w I are= ara & A3 ¥ g o fen mam)
(3) Refused investigation due to (srta ¥ fa):
or (& ®TTe g RFam

(4) Transferred to P.S.
on point of jurisdiction (T g ¥ wrom

F.LR. read over to the complainant / informant,admitted to be corro
complainant ! informant free of cost. (

R.O.A.C.(3m. 3t .y A1)

District

ctly recorded and a copy given to the

; ‘ftmfﬁmuﬁﬁmmmnﬂ.w@aﬂﬁmmmm
14, Signature/Thumb im

pression of the complainant /
Informant.(

3 W:wﬁ&:ma:#@aﬂ
am):

15 Date and time of dispatch to the court (3T ¥ v )
iR |Ha):

Signature of Officer in
(A awrh % &)

Name (TM): PS KAV NAGAR
Rankﬂt); | (Inspector)

No.(&.): 9454403416
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